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PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptey (Liquidation Process) Regulations,
2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ALLIANCE RESTAURANT &
BARS PRIVATE LIMITED

1 | Name of Corporale Deblor Alliance Restaurant & Bars Private
Limited

2 | Date of incorporation of corporate debtor | 11/09/2011

3 | Authority Under Which Corporate RoC-Mumbai
Debtor is in Corporate / Registered
4 | Corporate identty number / limited| U74900MH2011PTC221879
liability identity number of corporate|
debtor
5 | Address of the registered office and|R.F; Grd+1, W-P-20, Danarm House,
principal office of corporate debtor Famous Studio, Mahalaxmi, Dr. E Moses
Road, Jacob Circle, Mumbai- 400011 (not
active)

6 | Date of closure of insolvency resolution| 04/09/2024

process

7 | Liquidation commencement date of|04/09/2024
corporate debtor (Order received on 20/09/2024)

B | Name and registration number of the|Mr, Anish Gupta
insolvency professional acting as{Registration Number: IBBIIPA-002/IP-

liquidator NO0285/2017-18/10843
9 | Address and e-mail of the liquidator, as{ 105 Lotus Business Park, Ram Baug
registered with the Board Lane, Off § V Road, Malad (West),

Mumbai - 400064
Email: ipanishgupta@gmail.com

10| Address and e-mail to be used for 105 Lotus Business Park, Ram Baug

correspondence with the liquidator Lane, Off S V Road, Malad (West),
Mumbai - 400064

Email: lig.aliance@gmail.com

11| Lastdate forsubmission ofclaims 20th October, 2024 (as order received on
20-09-2024)

Motice is hereby given that the Hon'ble MNational Company Law Tribunal, Mumbai Bench
has ordered the commencement of liquidation of the Alliance Restaurant & Bars Private
Limited on 4th September, 2024,

The stakeholders of Alliance Restaurant & Bars Private Limited are hereby called upon to
submit their claims with proof on or before 20th October, 2024 to the liquidator at the
address mentioned againstitemMNo, 10.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shallbe deemed to be submitted under section 38.
Date: 23-09-2024 sd/-
Place: Mumbai Mr. Anish Gupta




